SECTION- I I
N THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTI ON

CRIM NAL M SCELLANEQUS PETITION NO. 1668 OF 2017
(Application for exenption from surrendering)

IN
PETI TI ON FOR SPECI AL LEAVE TO APPEAL(CRL.) NO. OF 2017

Mal ti Tri pathi ... Petitioner(s)
VERSUS
State of Uttar Pradesh ... Respondent (s)
CFFl CE REPORT

The matter above nentioned has been filed by M. Rajat
Bhardwaj, Advocate on behalf of Petitioner against the Judgnent
and Order dated 2379 Septenber, 2016 of the H gh Court of
Judi cature at Allahabad, Lucknow Bench, Lucknow, Uttar Pradesh
in Crimnal Appeal No. 1469/2013.

It is submtted that instant matter is tagged with Crim nal
Msc. Petition No. 17374 of 2016 (Application for exenption from
surrendering) as both are arising out of conmon order, hence
| i sted together.

It is submtted that Cl. Msc. Petition No. 17374 of 2016
(Application for exenption from surrendering) arising out of
common order was |isted before the Hon' ble Judge in Chanbers on
7th Novenber, 2016 when his Lordship was pleased to grant eight
weeks’ tinme to the Petitioner to surrender. Matter is pending for
heari ng. Copy of Record of Proceedi ngs dated 7t Novenber, 2016 is
encl osed herewith for kind perusal of the Hon'ble Court.

It is lastly submtted that M. Harish Pandey, Advocate has
filed caveat on behalf of the conplianant.

The application for exenption from surrendering above
mentioned is listed before the Hon'ble Judge in Chanbers wth
this office report.

DATED this the 31st day of January, 2017.

ASSI STANT REGQ STRAR
COPY TO M. Rajat Bhardwaj, Advocate

M. Harish Pandey, Advocate
o ASS| STANT REG STRAR



